
CENTRAL ADMINISTRtTIVE TRIBUNAL1 
CUTTAC}( 3NCH: CUTTACK. 

3.A.No.125 of 1939 

Date of decision - January 25, 1990, 

Easaw Mathew, 
Jon of Itty Easaw, 
Junior EnGineer (3.G.) (Retired) 
Pattaru Construction Division, 
Dandakaranya Proj ect, 
At 'P.c). /District-Xoraput, 
At present Ikareth House, 
Village-Amallr, P. ).:4anjadj, 
P.S. Tiruvalla, Di st-Pathanarnthitta, 
Kerala 3tate. 

Applicant 

Versus, 

Union of India, represented by its 
Secretary, Department of Internal Security, 
Rehabilitation Division, Jaisalmer House, 
Mansingh Road, New Delhi-i. 

Chief Administrator, 
Dandakaranya Proj ect, 
At/P.O./Dist-Koraput(Drissa). 

The Suoerintending Engineer, 
Jagadaiur, Dandakaranya Project, 
At/P.J. Jagadalpur, Madhya Pradesh. 

Respondents. 

For A?plicant 	- M/s. A.(.I'1ohapatra and P.K.Aohapatra 

For Resondents - Mr. G. Rith, 3r.tanding Counsel (Central) 

C3RAM 
The Hon,urable Mr. N. £engupta,Mriber (JU&1.) 

A n d 

The Honourabte :4is Usha Savara, Member (Admri.) 



2) 
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In this case, the prayers of the applicant who was 

)L3\Ti)U3ly working in the Dendakaranya Devel pment Auth.rity 

are for directing the respndents to accept his notice of 

voluntary retirement under Rule 48-A of the Central Civil 

Jervices (PensiJri)Rules,1g72 and to direct the respondents 

to give him pensionary benefits under the said rule with 

effect rom 16.6.1938 and also fr a direction for paymert of 

all arrear financial hneftts. 

2. 	rhc resDondents have not filed any counter hut 

on behalf of the respondents, Mr. Ganeswar Rath filed a 1e'i. 

no annexure 	said to have accompanied the Memo.) stating 

OiaL the Les3ondens have granted all the reliefs prayed for 

by the applicant. In view of this Memo, nothing remains to be 

decided in the case and the case is dispoSed of as allowed on 

admission. No costS. 

Meenber(judijai)
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